By Speed Post.

BEFORE SMT. ZOYA HADKE, JOINT SECRETARY & LEGAL ADVISER & FIRST

APPELLATE AUTHORITY( Notary)

(Under Section 19 of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS
ROOM NO. 422, ‘A’ WING, SHASTRI BHAWAN, NEW DELHI 110001

Aok k&

Appeal No.19/JS&LA(ZH)/NC/2014

IN THE MATTER OF:

Shri A.S. Devaraj,

Advocate, No.57/A, 3" Cross,
Kirloskar Colony,
Basaveshwaranagar,
Bangalore-560 079.

Central Public Information Officer ( N)
Ministry of Law & Justice

Department of Legal Affairs

Shastri Bhawan

New Delhi — 110001

13.01.2015

Appellant
Versus

Respondent

ORDER

The instant appeal dated 01.12.2014 received on 09.12.2014 has arisen out of RTI
application dated 10.09.2014 by which the applicant had sought the following information:-

“(1)  Notary Register Entry from 1.3.1995 to 30.3.1995.

2) Receipts issued by the Notary Public after receipt of fees in respect of entering
affidavit, agreement, GPA and other things in the Noitary Register by one Shri
Rangaramu. V. S/o Venkatasubba Shetty, Notary Public, Government of India,
Notary Register No. 491; His office address No. 24, 3 Cross, Sampige Road,
Malleshwaram, Bangalore-560003. Residential Address No. 99, Sathyanarayana
Layout, Ilnd Stage, J.C. Nagara, Kurubarahalli, Bangalore-360086, who is
Notary Public and is appointed by your authority under Notary Act.”



2 The CPIO. vide letter dated 01.10.2014, has provided the following information to the
applicant:-

“This Department is not the custodian of the Notary Register of the Notary Public. It is
kept and maintained by the Notary Public himself.

However, a letter has been written to Shri V. Ranga Ramu, Notary, Regd. No. 461 for
submitting the requisite documents and the same may be provided to Shri Devraj A.S. on
submission of the same by the Notary.”

3. The appellant/apphcant has not appeared in response to the Notice dated 23.12.2014 nor
filed any reply. In his appeal he has stated that information as sought for has not been provided
and incomplete information has been provided with delay. He has sought that complete
information may be provided within time and to impose penalty for delay and award cost to the
appellant. The CPIO, Notary Cell, has not filed any reply but has informed that a reply has been
received from Shri V. Rangaramu.

4, After careful examination of the matter, I am of the considered view that since the CPIO
has received reply from Shri V. Rangaramu, information as asked for by the applicant/appellant
in his RTI application may be provided within one month from the date of order.

5. Since the CPIO has made the reply vide letter dated 01.10.2014 in response to RTI
application dated 10.09.2014, there does not appear to be any delay in terms of section 7 of the
RTI Act, 2005 as suggested by the appellant/applicant. The appeal is disposed of accordingly.

6. In case. the Appellant is aggrieved with this order, he may file a second appeal before
Hon'ble CIC, 2" Floor, August Kranti Bhawan, Bhikaji Cama Palace, New Delhi-110066,
within the time period as prescribed under the provisions of RTI Act, 2005.

The parties be informed accordingly.

Rodke
(Zolya Hadke)
Joint Secretary & Legal Adviser &
First Appellate Authority
Date: 13.01.2015

1. Shri A.S. Devaraj, Advocate, No.57/A, 3™ Cross, Kirloskar Colony, Basaveshwaranagar,
Bangalore-560 079.

2 DLA & .CPIO (Notary), D/o Legal Affairs, Shastri Bhawan, New Delhi-110001.
\)«. RTI Cell, Department of Legal Affairs, Shastri Bhawan, New Delhi-110001.
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FIRST APPEAL UNDER SECTION 19 (1) OF THE RIGHT
TO INFORMATION ACT-2005
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ﬁ Name of the appellant Devaraj.A.S.
Advocate

2. Address of the Appellant Dev & Co.

and contact number No.57/A, 3 Cross, Kirlsokar
Colony, Basaveshwaranagar,
Bangalore — 560 079.
Contact No.9342303398

3. Name of the Respondent| &f.~-Ranga Ramuw,
/Public Information Officer| ~.R asamu omnd Praglfated Advocale ,
and address N &M e aross, Sampfge Road

Do about e date of Malleshworam , Bandaldee — S60003.
Details about the date of| P -
application filed before the D Applcaton elk 10,90[’“1,
Respondent/Public
Information Officer.

5. Reason about the filing of | 1) Not furnish information as
appeal sought for in the application.
2) In complete information

3) Delay

6. Details about the | ) ApplrcatPon ak lDl"llfl{.
N documents enclosed with the | £PRD Reepls cu~d Aengwladgmenl-.

}},p}s appeal. 3) andovsment di. o] 200
@1 _ i) o outhert Gy endossmendt gk ol |iol20y
7. Relief sought for :- 1) Direct to furnish complete ’
LA information within time.
o 2) Impose penalty for delay
and to

3) Award cost 'Eo the appellant.
R & I/Dy. No.JJ.o. 5. 19 ‘Ww { :
Dﬁtﬁdmﬂ..}m’}’lﬁf’lmmu 2 q l m‘l’* ('f ( DW 3 - S)
Place : Bangalore Aslvachtedfor Appellant
Date : ﬁﬁ{_’m
D‘\ll—llL( :




APPLICATION UNDER SECTION 6(1) AND 7(1) THE
RIGHT TO INFORMATION ACT : 2005.

FORM -A
APPLICATION FOR CERTIFIED COPIES OF FOLLOWING DOCUMENTS

To:

V. Rangaramu & Associates Advocate,

No.24, 3" Cross, Sampige Road,

Malleshwaram, Bangalore — 560003.

1 | Full Name of the Applicant

DEVRAJ A.S ]
S/o Singre Gowda,

2 | Address

No. 57/A, 3" Cross, Kirloskar Colony,
Basaveshwaranagar, Bangalore,
Karnataka, PIN — 560079

3 | Contact Mobile Number

9342303398

4 | Details of the documents i
Information samples, Etc

rananired.
i

BAWY COUNTERFOIL |
COUNTEAEOIL s

T wIeE v v aw v A
To Le detached and kept
by the Sender
IR ardt
- ®UT 10.00Rs.
POSTAL ORDER

e s v

Te whom pavable....
_ 'Ql)'ha‘-quﬂ
Ry

At wihot Ofiice .. __ essse e

N w g
Whether crossed

bl C TV

Requesting to issue or direct to issue
Certified copies of followings :-
(1)Notary Register Entry

From 1.3.1995 to 30.3.1995

(2)Counter Receipts issued by you After
Getting entry in respect of entering
Affidavit, agreement, GPA and other

"f‘hings in the Notary Registrar.

A RKL802680551 1IN
Counter Mo:i,0F-Code:Ph
TosV RANGARAMU &, ASSOCIATES
Malleswaram 5.0, PIN:z560005
FromsDEVARAT A S , BG 79
Wti20grams,
Ant225.00 , 10/07/2014 , 15:20
<Track on wew.indiapost.gov.ins> -




(3)As per your letter / dated | r/o 20s
Endorsement you stated you are place
The said information before the
competent authority, but you till today
not furnish who is the competent
Authority and where the documents is
Available for getting certified copies. A:
Such kindly furnish details about
competent authority. Copy of your .
Earlier endorsement is herewith
Enclosed.

5 | Year which documents 1995 - tilldate
Pertains
6 | Postal Order No. 22.C iy,

iy
Date: \O\C\\lg{ 1

| |Amount P o

PLACE: BANGALORE
LI
Date: _/\O\_C'\‘L\\._.\ ) APPLICANT. -

AL SRR A =T fasmT
: \ EE DEPARTMENT OF POSTS, INDIA
h) T/ ACKNOWLEDGMENT
ERERR el
egistered / Insured Letter / Parcel

i o i vl
£2 |G i/ Dated wlof |
E2.
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" wdrsatad for Rupees %ngﬁamu

cm Qs

TR mﬂ&mﬁc\_}z&%‘ -
Addressed tommm&luﬁ}

Nl w0 o - SGWQB
O =1/ on

P T 3 a1f - fs W Aé\\@{"‘
Date stamp of office of delivery TEER 3ﬁ? M /'Signature al me




V. Rangaramu and Associates
Advocale,

TO:

(. Harish Rajn
Qi Srinivasa Raju

No. 134734, Chinnaiah Rajn

Garden, 1% man, 1% cross,
Vijaya Bank Layout,

Bilekahall,
I angalorc-ﬁ(»l‘.)()? 6

Sar,

Received Your leiier und

@)

#24 3™ Cross,
Sampige Road
Mallesirwaram

Rangalore-360003

Date:11.08.2012

er Right o Information Act application

requesting certain information which is vagne one.

This 1s to inform you that
annual Retwms to the concerne
concerned authonty.

Thanking You

Enclosed: postal order

every yearEnd of December I have sent my

d authority, you may contact the

Y our faithfully

(olorse



F.No. 5A(282)/2014-NC
Government of India
B : Ministry of Law & Justice
; Department of Legal Affairs
& (Notary Cell)

EEEEE

R.No. 4394, Shastri Bhawan,
New Delhi-110001

Dated : the 1% Oct. 2014
To
' Shri Devraj A.S.,
No. 57/A, 3t Cross, Kirloskar Colony,
Basaveshwaranagar, Bangalore,
Karanataka-560079.

Sub:  Your Application dated 10.09.2014 seeking information RTI Act, 2005 — reg.

Sir,
With reference to your RTI application dated 10.09.2014, following is the pointwise information
sought by you:
[ SI.No. Question _Reply T
1. Notary Register Entry from 1.3.1995 to | This Department is not the custodian of the
30.03.1995 Notary Register of the Notary Public. It is
Z, Receipts issued by the Notary Public after | kept and maintained by the Notary Public
receipt of fees in respect of entering affidavit, | himself.
agreement, GPA and other things in the Notary
Register. However, a letter has been written to Shri
V. Ranga Ramu, Notary, Regd. No. 461 for
submitting the requisite documents and the
same may be provided to Shri Devraj A.S.
L on submission of the same by the Notary.
2 If you are not satisfied with the information furnished herewith, you can prefer first appeal to

the Appellate Authority within 30 days of receipt of this letter at the following address:
Smt. Zoya Hadke, Addl. LA,
Department of Legal Affairs,
Minstry of Law & Justice,
Room No. 4224, 4t Floor,
Shastri Bhawan, New Delhi-110001

v_pf‘
(Poonam Suri)

Deputy Legal Advisor &
CPIO



FIRST APPEAL UNDER SECTION 19 (1) OF THE RIGHT
TO INFORMATION ACT-2005
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1. Name of the appellant Devaraj.A.S.

Advocate

2. Address of the Appellant Dev & Co.

and contact number No.57/A, 3rd Cross, Kirlsokar
: Colony, Basaveshwaranagar,

Bangalore - 560 079.

Contact No.9342303398

3. Name of the Respondent -~ Ranga Ramu,
/Public Information Officer N . Rangamsamu ond AsadcPated Havocale,
and address o 8K vl eross, Sampige Road |

. Malleshwosarm , Bondaliere — Sgpopa,
4. Details about the date of| 0 '
application filed before the 2 AppiPeakion elf !D,BOL[“(
Respondent/Public
Information Officer.

S. Reason about the filing of | 1) Not furnish information as
appeal sought for in the application.
2) In complete information

3) Delay

6.  Details about the |y ®ppircarfon At [0]A[ly.

documents enclosed with the |2) gPAD Reetpls cund  Aknguoledgmen-.

appeal. 3) endorsment di- W|og | 200
H) YWy owdlon Gy e ol & menlt At ‘.D\\[Dl?.{)n.f
7. Relief sought for :- 1) Direct to furnish complete '

information within time.

2) Impose penalty for delay
and to

3) Award cost to the appellant.

( \DW%- ; -8)
Place : Bangalore Asuachtedfsr Appellant

Date : T}gj\*“rmhr

o\ iy



APPLICATION UNDER SECTION 6(1) AND 7(1) THE
RIGHT TO INFORMATION ACT : 2005.

FORM - A

APPLICATION FOR CERTIFIED COPIES OF FOLLOWING DOCUMENTS

To:

V. Rangaramu & Associates Advocate,
No.24, g Cross, Sampige Road,
Malleshwaram, Bangalore - 560003.

( 1

Full Name of the Applicant

DEVRAI A.S
S/o Singre Gowda,

2

Address

No. 57/A, 3" Cross, Kirloskar Colony,
Basaveshwaranagar, Bangalore,
Karnataka, PIN — 560079

Contact Mobile Number

9342303398

1
i S COUNTERFOIL
]

Details of the documents /

Information samples, Etc
rnnulirgd.

'
iﬁ T P e A
To Lie detached and kept
by the Sender

BT 10.00Rs.
POSTAL ORDER

FRW amn wer

Atwhat Office ______ T —

R v ey

Whethar crossed ..

22F 444744

Requesting to issue or direct to issue
Certified copies of followings :-
(1)Notary Register Entry

From 1.3.1995 to 30.3.1995

(2)Counter Receipts issued by you After
Getting entry in respect of entering
Affidavit, agreement, GPA and other

+hings in the Notary Registrar.

RLAD OFirt COURT COMFLEX 5.0 <56
A RKLE02B0551 TN
Counter Nozi,0P-CodezPa
To:V RANGARAMU  &,ASSOCIATES
Malleswaram 5.0, PIN:560003
From:DEVARAT A S , EG 79
Wt:20grams,
Ant25.00 , 10/09/2014 , 15:20
“Tradk on wa.indiapost.gov.in®> -
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(3)As per your letter / dated 11092
Endorsement you stated you are place
The said information pefore the
competent authority, but you till today
not furnish who is the competent
Authority and where the documents is
Available for getting certified copies. A!
Such kindly furnish details about
competent authority. Copy of your
Earlier endorsement is herewith
Enclosed.

(R S -
Year which documents 1995 - till date

Pertains
Postal Order No. 2.2 Rl by

Date: 10| Al

Amount s, ol — B

PLACE: BANGALORE
(S
Date: AO\Q\\\y . APPLICANTIZ{'

\ .- 54 | R.P.-54 AR =6 T
EE - DEPARTMENT OF POSTS, INDIA
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ralleAhwo chaw S ongalorre - 560003,
1/ on

e s ), < ‘ [
Date stamp of office of delivery T 3?“ am /'Signature aFN} &




v Rangaramu and Associates #24,3" Cross,
Advocale, Sampige Road
Malleshwaram

Rangalore-360003

Date:11.08,2012

ek

(. Harish Rap

Sjo Srimvasa Raju

No. 134/3A, Chinnmah Rain
yerden, 1 man, 1% cross,
Vijaya Bank Layout,
pilekahalli,

B angalorc-560076

Sar,

Received Your Jetter under Rightto Information Act application
requesting certain information which is vague one.

This is to inform you that every yearEnd of December 1 have sent 11y
annual Retums to the concerned autionty, you may contact the
concerned authority.

Thanking You Y our faithfully

Bnclosed: postal order - wﬂ//\//—?



F.No. 5A(282)/2014-NC
Government of India
. . Ministry of Law & Justice
Department of Legal Affairs
& (Notary Cell)

RS

Shri Devraj AS.,

No. 57/A, 3 Cross, Kirloskar Colony,
Basaveshwaranagar, Bangalore,
Karanataka-5360079.

R.No. 439A, Shastri Bhawan,
New Delhi-110001

Dated :the 1t Oct. 2014

Sub:  Your Application dated 10.09.2014 seeking information RTI Act, 2005 — reg.

Sir,

With reference to your RTI application dated 10.09.2014, following is the pointwise information

sought by you:

[ SLNo. Question _ Reply
i Notary Register Eniry from 1.3.1995 to | This Department is not the custodian of the
30.03.1995 Notary Register of the Notary Public. It is
2. Receipts issued by the Notary Fublic after | kept and maintained by the Notary Fublic

receipt of fees in respect of entering affidavit,
agreement, GPA and other things in the Notary
Register.

himself.

However, a lefter has been written to Shri
V. Ranga Ramu, Notary, Regd. No. 461 for
submitting the requisite documents and the
same may be provided to Shri Devraj A.S.
on submission of the same by the Notary.

2 If you are not satisfied with the information furnished herewith, you can prefer first appeal to
the Appellate Authority within 30 days of receipt of this letter at the following address:

Smt. Zoya Hadke, Addl. LA,
Department of Legal Affairs,
Minstry of Law & Justice,

Room No. 422A, 4t Floor,

Shastri Bhawan, New Delhi-110001

o
(Poonam Suri)

Deputy Legal Advisor &
CPIO
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FIRST APPEAL UNDER SECTION 19 (1) OF THE RIGHT
TO INFORMATION ACT-2005

To
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1. Name of the appellant Devaraj.A.S.
Advocate

2. Address of the Appellant Dev & Co.

and contact number No.57/A, 3 Cross, Kirlsokar
Colony, Basaveshwaranagar,
Bangalore — 560 079.
Contact No0.9342303398

3. Name of the Respondent & ~. Ranga Ramu, :
/Public Information Officer ~ Rangasama omnd AsadcPatesd Helvocate ,
and address NO’.&H,._aﬂCmoss, Sdmp?ge Road 1
Malleshosarn ;, Bongalice — Spoop3.

4. Details about the date of |, . : le
application filed before the D Applrcaron ot 1089 Iy

Respondent/Public
Information Officer.

5. Reason about the filing of | 1) Not furnish information as
appeal sought for in the application.
2) In complete information
3) Delay

6. Details about the | Y Applfcatfon At lO[Q[IL{_
documents enclosed with the |9) RPRD Reerpls cund  Akngoladgmen(-.

appeal. 3) endowament db L log[ 280
) Wy oadhont iy ewalpaamenlt Qb '-b'.\lOllD(H
7. Relief sought for :- 1) Direct to furnish complete ’

information within time.

2) Impose penalty for delay
and to

3) Award cost to the appellant.

( \Dwﬁ- ; 4B )
Place : Bangalore Aduvachterfar Appellant

Date : &m ,
ooy |
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F.No. 5A(282)/2014-NC
Government of India
Ministry of Law & Justice
Department of Legal Affairs
(Notary Cell)

FEEEE

R.No. 439A, Shastri Bhawan,
New Delhi-110001

Dated : the 1%t Oct. 2014

To
Shri Devraj A.S.,
No. 57/A, 3 Cross, Kirloskar Colony,
Basaveshwaranagar, Bangalore,
Karanataka-560079.
Sub:  Your Application dated 10.09.2014 seeking information RTI Act, 2005 - reg.
Sir,
With reference to your RTI application dated 10.09.2014, following is the pointwise information
sought by you:
[ SL.No. Question Reply ]
15 Notary Register Entry from 1.3,1995 to | This Department is not the custodian of the
30.03.1995 Notary Register of the Notary Public. It is
2. Receipts issued by the Notary Public after | kept and maintained by the Notary Public
receipt of fees in respect of entering affidavit, | himself.
agreement, GPA and other things in the Notary
Register. However, a letter has been written to Shri
V. Ranga Ramu, Notary, Regd. No. 461 for
submitting the requisite documents and the
same may be provided to Shri Devraj AS.
on submission of the same by the Notary.
2. If you are not satisfied with the information furnished herewith, you can prefer first appeal to

the Appellate Authority within 30 d.ays of receipt of this letter at the follomng address:

Smt. Zoya Hadke, Addl. LA

Department of Legal Affairs,
Minstry of Law & Justice,

Room No. 4224, 4th Floor,

Shastri Bhawan, New Delhi-110001

Y
9l

(Poonam Suri)

Deputy Legal Advisor &

CPIO



APPLICATION UNDER SECTION 6{1) AND 7(1) THE
RIGHT TO INFORMATION ACT : 2005.

FORM - A

APPLICATION FOR CERTIFIED COPIES OF FOLLOWING DOCUMENTS
To:
V. Rangaramu & Associates Advocate,
No.24, 5" Cross, Sampige Road,
Malleshwaram, Bangalore — 560003.

1 | Full Name of the Applicant | DEVRAIJ A.S |
S/o Singre Gowda,
2 | Address No. 57/A, 3" Cross, Kirloskar Colony,

Basaveshwaranagar, Bangalore,
Karnataka, PIN — 560079

3 | Contact Mobile Number 9342303398

4 | Details of the documents / | Requesting to issue or direct to issue
Information samples, Etc

Certified copies of followings :-

rpnuin‘gd,
TTcouwteRron ¢ (1)Notary Register Entry
ﬂ:o"?*ée’%': v i A
by the Sander T From 1.3.1995 to 30.3.1995 .

HUT 10.00Rs. (2)Counter Receipts issued by you After

| POSTAL ORDER Getting entry in respect of entering
Q"i}g‘;;ac_gm Affidavit, agreement, GPA and other
s M e .
At et s, 'i‘hmgs in the Notary Registrar.
R W i

Whethar crossed
WA
Deto u:‘;mj - _(E?LOXL( Eeﬁ. -

4 ,
~ ey F - - )
2Lk 4744 SR RLAD CPFT COURT COMFLEX 5.0 <56
‘ 444744 A RKLE02BORELIM

Counter Mo:i,0P-CodesFa

To:V RANGARAM  &,ASSOCTATES
PMalleswaram 5.0, PIN:350003

From:DEVARAT A 5 , EG 79

Wit 20grams,

Ant:23.00 , 10/09/2014 , 15120

<Track on ww.indiapost.gov.in®s .



(3)As per your letter / dated 11 Jog)>,,
Endorsement you stated you are place
The said information before the
competent authority, but you till today
not furnish who is the competent
Authority and where the documents is
Available for getting certified copies. A:
Such kindly furnish details about
competent authority. Copy of your
Earlier endorsement is herewith

Enclosed.

5 |Year which documents 1995 - till date

Pertains
6 | Postal Order No. ©2.F ko Hiq

Date: \O\O\\\\_l 5

Amount Qs o ——
PLACE: BANGALORE

to(sy( u{

Date: __J\OKF\\\L\ _ APPLICANT
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AR =R =&
& DEPARTMENT OF POSTS, INDIA
e =i/ ACKNOWLEDGMENT

- a3 / re W ga
pRegistered / Insured Letter / Parcel

Fﬁﬁ“‘mﬁ,ﬂ v/ Dated wlof |

G ELE] ggé wwit :
" W Hsdréd for Rupees N “Lonoprramiu curay
Lt b Secm Qs
Addressed to 0™ [N 3 TOSS &
rolleAvwtaw | Se crngalorre ~Sé.ot:sog
@t/ on

it arfe - @ ‘ léf"; {L
Damm office ofdeh\:ry RN S?R qm / ignature gAA\\fjme?

s

#® JAETE B
#-Smke out if




V. Rangaramu and Associates

Advocate,

TO:

(> Harigh Raju
§/o Srinivasa Rajn

No. 134/3 A Chinnaiah Rajn
Crarden 1% main, 1 * eros

g e AR

Vijaya Bank Layout,

pilekahalli,
Bangalore-560076

Sar,

R poeived Your letter undet Right 1o Inform
requesting ceriain information whichis vague ons.

This is to inform you that eve
anmmal Retums to the conceme
concerned authority.

Thanking ¥You

Enclosed: postal ordst

#24,3" Cross,
Sampige Road

M alleshwaram

B mgaiore-:‘ﬂjﬂi;")}

Date:11.08.2012

ation Act application

ry yearEind of December I have sent oy
d authority, you may contact the

Y our faithfully

Wm/:—



